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Judgement

Krishnan Ramasamy, J

1. This writ petition has been filed challenging impugned order dated 07.11.2025
passed by the respondent.

2. Mr.R.Suresh Kumar, learned Additional Government Pleader, takes notice on
behalf of the respondents.

3. By consent of the parties, the main writ petition is taken up for disposal at the
admission stage itself.

4. The learned counsel for the petitioner would submit that in this case, upon
receipt of the show cause notice dated 11.08.2025, a reply was filed by the
petitioner on 26.08.2025 without any supporting documents. Subsequently, the
supporting documents were filed along with the additional replies dated
04.11.2025 and 06.11.2025. Thereafter, the personal hearing opportunity was
provided and the petitioner had duly participated in the said personal hearing.
Under these circumstances, the impugned order came to be passed by the
respondent on 07.11.2025.

5. Further, he would submit that the replies filed by the petitioner were not
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considered by the respondent in a proper perspective. Hence, he requests this
Court to set aside the impugned order and grant one more opportunity to the
petitioner to establish their case before the respondent.

6. In reply, the learned Additional Government Pleader appearing for the
respondent would submit that the impugned order was passed only after
providing sufficient opportunities to the petitioner and hence, the question of
violation of principles of natural justice would not arise. In such case, he would
suggest the petitioner to challenge the said order by way of filing an appeal
before the concerned Appellate Authority and thus, prays for dismissal of this
petition.

7. Heard the learned counsel for the petitioner and the learned Additional
Government Pleader for the respondent and also perused the entire materials
available on record.

8. In the case on hand, as rightly contended by the respondent, the impugned
assessment order came to be passed only after affording sufficient opportunities
to the petitioner. The petitioner had duly filed their replies and also participated
in the personal hearing. In such case, the question of violation of principles of
natural justice would not arise.

9. The main grievance of the petitioner is that the supporting documents, which
were filed by the petitioner along with his reply, were not considered by the
respondents in a proper perspective. The said factual issues cannot be decided
by this Court. In such case, the right course available for the petitioner is to file
an appeal against the assessment order.

10. In view of the above, this Court is inclined to dismiss the present petition as
devoid of merits. Accordingly, this writ petition is dismissed. No cost.
Consequently, the connected miscellaneous petition is also closed.
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